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form and within tii 
€. F. of Rs. SOT. 
Øeposite1 vide 
PO/BD No33' 

kaed .J ;i 

Mr B.K. Sharma, learned counsel 

for the applicant is not available. 

Adjourned to 16.10.95 for admission. 

Vice-Chairman 

Me 

 

IPL  

Ih&svv(b 

nkm 

16. 10. 95 

U 
Mr A.K. Choudhury, learned Addl. 

C.G.S.C. for the respondents. 
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The respondents are directed not 

terminate the services of the applicant till 24.10.95. 

Adjourned to 24.10.95. 

• 	 nkm 
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L. 
25.195 	 k BK  Baisya for the applicant. 

r S.Al,Sr.C.G.5.0 for the respon-
dents. 	 • 

The limited prayer of the applicant 

.•• '( 	is to confer upon him temporary status and 

éri on that basis regUl:ë hI service as 

he has been working as a Seasonal Casual 

Empibyee.' on work charged basis for more 

h'àr 240 days in a year according to his 

'Ce'lclatjon. He seeks benefjtunder the 

• •. "Casual Lourers (Grant of Tempora ry  
Statu and Regularisatidr.j) Scheme 5f 
Government of; India 1993" which came into 

.' 	 force with efeàt from 1.9.1993. From 	L 
Ann,eure_4.it appears that the :applicant 

• 	 had Cdtnpléted •120 days of service in each 
ear 

 
A.  period of 140 days is required to 

•../bea1culatedjnaocardanc e  with the afore- 
i said sch-em2 and if any benefits are 

/ available under the scheme these are requi- 
red toL be considered :by: the respondents. 

• From Innexure 9 a"4-4,& it appears that the 
applicant has already applied for granting 

him the aforesaid relief to the Executive 
I 	

4, 

Engineer, C.W.0 on 16.8.95. From flnexure 
10 it apears that the .sistait' Engineer 

has recommended his regularisation. It is 

has been given to 

Up1nt and since his pres ein~t  

to beovr on 15.10.95 he filed the present 

ap5lication. By ad—interim order the 

• 	 engagement ,hasbeeri continued till to'day.. 

1 .__ 	- 	• 	- 	 - 

LIW ui1uuIIsLnces t.ne Lxecutjve 

ngineer is directed to consider the 

question as to whether the applicant can 

be given the benefit of the above mentioned 

sceme and grant him the same if eligible 

and not to terminate the temporary engage-
ment of the applicant till such decision 

is taken and c Vmmunica'Le4 to the applicant. 

4 . - 	. 	-• 	• 	* 

- 	-. 

	 contd..., 
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5.1 10.95 	With the above directions the 

oaf 
application, is disposed of atadmission 

stage. No order as to costs. 

4h__  
+Rj 

- 	 Member V ic e—Chai rman 
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SEP 

IN 	 TRI 

(n appli cation under Section 19 of the Admini strative 
Triunal s Act, 1985) 

Title of the case 	 : O.A. No.2fl 	of 1995 

Shri Dma Ran Qgoi 

	

	
Applicant 

- Versus - 

Union of India & Others Respondents 

IND 	E 	X 

51.No. particulars of the documents Page Nos, 

11  App ii cation ... 1 to 1 

2. Annexure-1 ... 

3•  1nflexU re.. 2 ... I 	' 

4, Ann exu r e- I 5 

 kin exu r e- 4 ... 

 Ann exu re-S ... 7 
7 • Ann exu re- 6 

8, Annexure7 

90 Annexuie..8 ... 

10 0  Annexure-9 ••. 

11. Annexure-lO •.. 

For use in Tzjbunals Office : 

: Date of filing : 

Regi strati On No •  : 

S 	 : 

\iSTRAR 



IN THE CENTRAL ADMINI STRTIVE TRI BUN AL: : GUWAHATI BENCH 
41 

o • A. NO,giLVIAO o 1995 	
& 

SEL%1EEN 

Shri Dma Rain Gogoi, 
8/0 Shri Ghana Gogoi, 
Village Naparnua, 
P .O,Meramukh, 
District North Lakhimpur, 
PIN 7841640 

... ?pplicant 

AND 

1. Union of India, 
zresented by the Secretary, 
Ministry of Water ResonEce, 
New Delhi. 

2 0  The Chairman, 
Central Water Commission, 
Seva Bhawan, R.I. Puram, 
New Delhi66, 

3. The Executive Engineer, 
Central Water Commission, 
Barak Division, 
Six Mile, Narengi Road, 
KhanaWara, Guwati 22. 

. .. 
	Resoondents 

DETAtLS OP APP LI CATION 

1. PALT CJLARS OP THE ORDER AGAIN$T WICH 

THE APPLICATION IS MADE : 

The application is not directed against any 

specific order, but it is made for a direction to the 

respondents to cOtfer temporary status on the applicant 

in accordance with the guidelines under O.M. dated 

10.9.93 and to regularise the services of the applicant 

in terms of the judgment passed in O.A. No. 233, 884, 1601 

2246 and 2418 of 1992 and in the orders in termsofi R.A. 

No. 165/94 in O.A. 2246/92 0 . R.A. 171/94 in O.A. 1601/92 

contd. . .P/2. 
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and R.A. 172/9 2 in O.A. 2418/9 2 passed by the Central 

Aininistrative Tribunal, Principal Banch, New Delhi. 

JLYRISDICI1ION OP THE TRIBUN?L 

The applitt declares that the subject matter 

of this app ii cation i $ within the ju ri sdi eti on 0 f this 

}bn'ble Tribunal. 

LIMITATION : 

The applicant further decIars that the 

application is filed within the limitaton period prescribed 

under Section 21 of the Administrative Tribunals Act, 1985. 

4. PAC OP THE CASE : 

	

4,1 	That the applicant is a citizan of India and 

therefore, he is antitled to all the rights and prOtectiOnS 

guaranteed under the Constitution of India. 

	

4.2 	That the applicant hails from a verjr poor family 

and after passing High School Leaving Certificate Examina-

tion in theyear 1988 had to look for a livelihood. However, 

the applicant states that he passed Higher Secondary 

(Arts) Examination in the year 1993 and successfully 

ompleted Diploma in Computer Software Appli catiOn in the 

year 199 5. 

	

4.3 	That the applicant was serving under the 

reapondits as work-charged labour and seasonal Khalasi 

since the year 1991. By an order dated 13.9.91, the 

applicant was appointed as W/C Labour under the W/C Estt. 

of, Cantral Water CommissiOn Barak Division, Khanaara 

Guwahatia. 22 and posted to Divisional Silt Labotatory, 

C.WC, Bamunimaidan, Guwahati-21, a consolidated pay of 

I 

Con td. • .P/3. 
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Rs.750/- per month for a period from 16.9.91 to 13.11.91$ 

A copy of the aforesaid àrder dated 13.9.91 

is annexed herewith as iNN EXU RE.. , 

4.4 	That thereafter by, an order dated 19.11.91 

the applicant was appointed as W/C LabouEer in annection 

with Water, Qual4ty Tests of Pipairnukh Divn. '@Rs.30/'. 

(Rupees thirty only) per day for the period from 15.11.91 

to 31.1.92. 

A copy of the approval for enagemant of 

N/C Labour dated 19.11.91 is annexed 

herewith as ANN EXIJRF.. 2. 

4• $ 	That in the manner stated above, ihe reapondents 

utilised the services of the applicant periodically 

and the services were te mm ated f rom time to time. 

The applicant was also engaged as w/c Labour and Seasonal 

Khalasi in between at time © Rs.750/. per month and @ 

. 30/.. per day. By, an order dated 14.5.92, the applicant 

was appointed as Seasonal Khalasi in the scale of 

ro.750-940/. on 'ad..hoc basis. The reondents termed 

the appointment of the applicant as W/C Labour and 

Seasonal Khalasi and was never treated better than 

casual labour. Lastly by an order dated 27.4.95, the 

applicant was again appointed as Work charged Seasonal 

Khalasi in the scale of pay of Rs.750-940/-. and this 

appointmant letter stipulated that the appointment 

will not continue beyond 14,10.95, The applicant 

state t1t the reondents utilised the sexvices of 

the applicant at times as Computer Operator. 

contd.. .P/4. 



— — 

A copy of the ordet dated 27.4.95 is 

annexed herewith as ANNEWRF4. 

itc1 	The applicant craves leave of the Honble 

Tribunal to produce the copies of theother appoiritinefltz 

letters to the applicant from time to time at the time 

of hearing of this app1ictiofl Ibwever, a statnent . Of 

period of set vi cc the app ii ant has rde red i s annexed 

as ANNEXVR..4. 

4 026 	That the app licait states that altugh the 

respond1ts requifedthe services of the applicant and 

other such similarly situated persons, for reasons best 

knoun to the restondents, the services of the applicant 

and other such persOfls were not reulatised ikispite of 
---------------- 

repeated dnands for regularisatiOfl. Be it stated here 

that the name of the ap; 1. ut was spon. so red by Cuwahati 

En, loymen t Ehafl ce and through such sponsotship.he 

entered into the services under the respondents. 

4•27 	That the applicant in this manner has served for 

more than 1.20 days in different years. The days the 

applicant wored in different years are shown below : 

Years 

1991 

1992 

1993 

1994 

1995 

Days 

122 

281 

150 

150 

150 

a 

4.8 	That the appliait states that the GOverrmieflt 

from time to time issued various.circiarS stressing 

the need for regularising all casual employees like 

contd. • .P/5. 
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that of the appliit.. For instance, a circ&ilar dd 

8.4.9 1 was issued by the Ministry of Personnel, Government 

of India, wherein guidelines have been laid doi and 

renewed as regards regularisation of services of casual 

workers in Group D' posts. Jnother office memorandum 

dated 10.9.93 was issued by the Ministry of Personnel 

etc. Govt. of India wherein a scheme was formulated 

for grant of teporary status and regularisation of casual 

workers. The applicant states that on the basis of the 

aforesaid cicilars and other guidelines issued by the 

Government from time to time, the applicant was entitled 

to be rezlarised by the respondents ; but till date the 

respondents have not regularised the services of the, 

applicant inspite of repeated pursuation. 

A copy of the memorandum dated 8.4.91 and 

Memorandum dated 10.9.93 are annexed herewith 

and marked as NNEXLJRE..5and 6 respectively. 

4.9t 	That the applient states that the respondents 

ought to have regularised the services of the applicant and 

other persons working as work-charged seasonal Khalasi and 

who have rendered long years of service to the respondents 

on casual, work-charged, ad,-hoc or seasona' basis. The 

service of the applicant having been utilised in eploi.. 

tative terms for years, the Government, being a model 

érrloyer ought to have bestowed the seirity of regul 

rity of service to the applicant. Fbwever, the respondents 

have instead preferred to engage the applicant and other 

such similarly situated persons on e,qloitative terms 

rather than regularisina theis services. 

Oontd. . .P/6. 
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4.10 	Th the applicant states that although hi s 

service was not regularised by the rofldeflts, he was 

shocked to find that one Shri Sukumar. Bala au who was not 

working in the department as work..c arged Ithalasi and who 

hails from Jalpaiguri was appointed as temporary Khalasi 

by the respondents ignoring the claim of the applicant. 

The applicant states that such appointment was against the 

pOlicy laid doun by the 'Govei:nrnerlt and 5hri Sukumar Bala 

ought not sto have been appointed zz to the detriment 

of the interest of the applicant and other similarly 

situated work-charged 	 seasonal Khalasi.Fbwever, 

for reasons best kuQWn to them, the respondents deprived 

the applicant from his legitimate claim and appointed the 

said person as temporary Khalasi on regulat basis. 

A copy of the order of appointment dated 1.7,9 2 

issued to Shri aikumar Bala is annexed herewith 

as NNEXURE.7. 

4,12 	That the applicant states that he having served 

under the respondents for a long period ad as work charged 

seasonal Ithalasi and the respondents having utised 

his service in exploitative terms, it was the legitimate 

expectation of the applicant toget his service regularise 

The applicant being similarly situated to that of the 

respondents in R.A. 165/94 in O.A. 2246/92, R.A.171/94 

in O.A. 1601/92 and R.A. 172/94 in O.A. 2418/92 before 

the Principal Bench of the }bn 'ble Tribunal, the sane 

judcsnent Will squarely applicable to the applicant, he 

being similarly ci reum stan ced, The respondents ought to 

have x5mm given *k him the same benefit without compellin 

him to approach this }bn 'ble Tribunal. The Central Govt. 

cbntd. . .P/6. 
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beinq the model employer, ouaht to have extended the benefit 

to the applicant instead of making him to come over to 

the Court. }bwever, since the respondents have turned 

a deaf ear to the prayeE of the applicant, the applicant 

haa been constrained to approach this }kn'ble Tribunal 

for regularisiflg his service in terms of the judgment 

passed in case of similarly circumstanced incumbents. 

4.12 	That the applicant states that the Central 

PVP*tx Acifli strative Tribunal, P nfl cipal Bench, New 

Delhi in 0.A.No. 223 of 1992, 0Th. No. 884/2,0.A. NO. 

1601/92, O.A. Na. 2246/92 and 0.A. No. 2410/92 filed by 

Khalàsis, CaEpeflerS, Mj3tnies, Motor Mechanics. Drivers 

and Electricians under the Executive gineer. Central 

Water Commission, R.K. Purazn, New Delhi by a common 

Judgment dated 10.2.94 disposed allthe applications with 

the following directions : 	 - 

The respondents shall prepare a scheme for retention-

and regularisatiOfi0f the casual labourers employed 

by them. For regulari sation, all those who have 

completed 240 days of service in two consecuti ve  

years, should be given priority in accordance with 

their length of service ; 

Those who have completed 120 days of service shoUl( 

be given temporary status in accordance with the 

instructicn a issued by the department of personnel 

from time to time, after completion of the requirec-

period of service, they should be considered for 

regulanisation. 

Adhoc/tempOrany employees should not be replaced 

Contd. ,,P/7 
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• 	 by other a1c/tempOrarY employees and shoUld be 

retained in preference to their juniors and outsiders. 
I 	 - 

The Review Application filed by the respondents 

• 	 against the Judcnent dated 10. 2.94 being R.A. 165/94 in - 

O.A. 2246/92, R.A. 171/94 in O.A. 1601/92 and R.A.172/94 

in O.A. No.2410/92 was disdàsed by the Central A,ministra.. 

tive Tribunal, Principal Bench, New Delhi by a common 

judgment dated 9.5.94. 

A copy of the order dated 9.5.94 is annexed 

herewithas 	EXURF..'8. 

.13 	The spplic&it states that the applimt beiflg 

similarly situated.wth that of the applicant in O.A. 

No.2246/92, 1601/92 and 2418/92, he is also entitled 

to regularisation and acrdingly made several 

representation before the respondents for reqularisatiorl 

of his service by extending the same benefits to the 

applicant. bweveE, the respondents have not regularised 

the services of the applit till date. 

A copy of one such representation dated 

16.8.95 and its forwarding letter dated 

16,8.95 are annexed herewith and marked 

as ANNEXtJRES9 and 10 respectively. 

5. GROUNDS FOR RELIEF WI TN- LEGAL P FDVI SIOI S : 

5.1 	For that the applicant being similarly placed 

to the applicant in O.A. 2246/92, 1601/92 0  2418/9 2 and th 

Review Ppli cation theiein, the same benefit ought to 

have been extended to the applicant. 

Cont&..P/9. 
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5.2 	
For thatthe applicant's services are terminated 

from time to time by giving artificial breaks all these 

years dtivifla the applicant from continuous 

and emoluments, therefore, his services are required to 

be regularised with effect from his initial date 6f 

ok.-chatged emplOyment with all conseqUential benefits. 

	

5.3 	
For that there being vacancy under the respOn- 

dents to acrnmOdate the applicant on regular basis, the 

respondents are required to be directed, to regulatise 

the services of the applicant giving him all benefits 

retrOspeCtivelY. 

	

5.4 	For that the app3i cant has been discriminated 

against any persons who are not serving on and/or casual 

basis are appointed from outside the State depriving the 

claim of the applicant which cant stand the test of 

judicial scrutiny. 

	

5,5 	
For that reapondents have deprived the applicant 

from his legitimate claim of regulEisati0fl in derogation 

of the circulars and guidelines issued by the Government 

for 'such regularisation. 

	

5.6 	For that the respondents having u ti U sed the 

services of the applicant in e,1oitat.tve terms his 
services ought to have been regularised. 

	

5.7 	For that the Union of India being a model 

employer, the respondents ought to have given the benefit 

Of r egu 3. a ri sation to the app U can t 
without the app ii cant asking for it. 

COfltd, . .P/io. 
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- 	5.8 	Por bat the applicant having served under the i 

respondents in exploitative terms for such a long period 

due to his utter poverty, he has lost his most valuable 4 
years in life. Hence if the respondents are not diracted '  

to appoint the applicant on regular basis, grave injustice 

will be peetrated on the applicant and he will not be 

able to get any employment elsewhere. 

50 	For that the action of the respondents lare 

illegal, arbitrary and not sustainable in law. 

6, DETAILS OF REMEDIES EXHMJSE.P : 

The plicant declares that he has taken reozalrse 

to all the remedies available to him under the relevant 

service rules and he has not been granted the benefit 

of regularisation by the respondents inspite of submission 

of representation, 

7. MATTERS NOT PREVIOUSLY FILED OR PWIN( 

BEFORE JNY OThER (X)URT: 

The applint further declares that he has not 

previously filed any application, writ petiticfl or suit 

regarding the matter in respect of which this application 

has been made before any Court or any other authority or 

any other Bench of the Tribunal, nor any such application 

Writ petition or suit is pending before any of them. 

8, RELIEFSSOUGHT : 

On the facts and circumstances, the applicant 

prays for the following reliefs : 

Con•td ... 2/il. 
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Ail direction to the respondents to regularise the 

services of the applicant giving him the benefit 

of regularisatiori from date of his initial appoint-

ment on work-charged basis with all consequential 

benefits. 

A declaration that the applicant earned tønporary 

' 

	 status from 10.9.93. 

Any other relief or reliefs to which the applicant 

is entitled under law and equity. 

Cost of the application. 

INTERIM ORDER PRAYED FOR: 

The applicant.states that his service has sught 

to be terminated on 15.10.95 although there is requirement 

as well as vacancy to accmmodate the applicant. As such, 

in the interit, the respondents may be directed,to utilise 

the services of the applicant on wokk-charged/casual 

basis till regularisation of the service, and not to 

terminate his service. 

 

The application is filed through Adocate. 

11, PARICJLARS OF THE IJ.O. 

I.P.O. No. 	 09 273?L 

Date 

(iii)Payable at 	:. Guwahati. 

12. LIST OF ENCLOSU RES : 

As stated in the Index. 

Verffi cation.... 
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VERiPI CAT I ON 

I, Shi Dma Ran Gogoi, aged about 24 years, 

residt of village Napamua, P.O.Meranukh, District 

North Lakhimpur, Assau, do hereby verify and state that 

the statemts made in paragraphs 1 ax to 4 and 6 to 12 

are true to my my Rnowledge ; t1se made in paragraph A 5 

are true to my legal advice and I have not suppressed 

any mater2al facts. 

And I sign this verification on this the 

day of Septnber 1995 at Guwahati. 

Signature of ,  the applicant 



NNEXURE-1 j 
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Q flt Of I ni a 
ttr cbmndsslon Dorak mvi alon,* jx 	3 s# 9!rnj Rd 

ad 

shrj 
 

14 naramQoUoj i htby appon 	am Wa L*betjr u rd the tic/c k3tt Of .thi 	Lvjejon & pont 	viajoni kt it LaIxraty, CICJ 8i nun i 	• °ovt Pr ss Ro d #. i4.& han 
9UWah.j cii 	Dop,ø 	orr for * rio ro l6j L 	13.1i,9 ozi 	fo 	 . 
1I 
	 He 1WU1 be mt4-te1 to drW cOnaG .Ud tdpay 6 ,7!c Per TTOflth 

2 	The apoj flthent Is pur4 or tcrmpora ba 
3• 	4wjtji n the abo s er  

1-1 03 perjoj howay be terminated at any t1rn withOU* ar3aiQnifll 1ny 

4. 
4.4 

. 	 ' ii.l ixit 	upon him iu rjçh a niorj, ty d daunt nci to the poti t on re u lar 
Slb T, It w1i ha adm.t a.t him for joi rt no du 
mA 

hLt Aliiij 	.. 

C/c' t4r, Ran&jndxe Thjtt. 
Z'. 1.D (Centrti 2br,) rn4 Road, 31k JLtie, 

- 	
'- * 	

. 

YX N The Att asat GfLo,x, 	 t h ø .. 	tan, UWah*tj.21 The datij of  joinjV of $hrj Mnaram Goloi rrnay p3.€a be """14to to t)tti Olft  
The 1 Oic)U flts tjan • 	Djj,jo,, c'lc. Ouw&lati 
The Dravj.  nq flran 	Bere) DIVISI.O. cfc, 

Attested 	 . 	 - 

./ 

tItIFIIItIIIrlI 	 - 	
. 	 L 

1 

3.. 
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tJRE-4J 

C' 

GRAM: XGA 	
.  60445 

:L Govcrnment.of India 
' Central Wat 	mniesjon 

Bar4:Division, SJL -X Ml1eg, Narengl Poac3 
I
Manapjgr&j.GUwahaU.Z. 

No*-A-16 021/5/91/Ee tt~ii/j-j T-  Cated the 24 
/• 7 

	

	 Ass tt. R3 e arch Officer, 
h 	 D5L, C.W.C, GuWaIa  

Sub:- 	Approval for engagement of W/C L&xiur, 

Ref 	Your letter .DSI/Gay/..3/91/3 02 dated 1811,91; 

Approval for efloagernent of Shri Dlna Ram Goqoj. as 
W/C Ltho r I n con ec U on wj th Water Ci alL ty Tests of Tlpai niukh Darn @ Rs, 30,4.. (Rupees Thirty) only per day for the period fvom 1511.91 to 130 1 0 92 (59 days) vide your letter under reference 
Ia hereby acorded, - 

CIJIVE 	1EER  

/ 	sJ o py to the Accounts Branch, Barak Dlvi si on, C, 
\ / Guwahatl for lflforTnation and flecessary action please; /7 

• 	 ( 	/ 

XFCUTI VF 

/3ttested, 

Advocaj. 
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AGAUGE' 	 No._MBD'-II/C'JEstt. II/95JL3sL c 
GU'1AHKT 	 Government Of India 

Middle Brahmaputra Division, 
Central aater Commission.,' 

TELE 	560445 	
Rajgarh Road, Guwahati - 7, 

Dated the 2/4, /95, 

The undersigned hereby offers appointment 
to the following persons as 'SEASOT.AL" W/C Khalasi in the work-
charged establishment in the pay scale of Rs. 750-12-870-EB-14-
940/- with the usual allowances as admissible as per rules from 
time to time. 

S/N 1  Name & address of 	,Employment, Place of 	,Remark 
candidates4 	 Exchange posting 

,Regd. 	No. 

1( Kil  -- ---- ----- ( \.TTr  

 Sri Sushil Ch. Das, 	2768/79 Barak Sub-Divn. 
C/O,Sri Rajendra Ch. Das, C\C, 	Silchar. 
C/O,Chitta Ranjan Road, 
Janiganj Bhuiya Road, 
Silchar, Cachar. 

 Miss Sulekha Paul,' 	'd/776/77 -do- 
C/O,Swjala Paul, C/D, 
House, Meherpur, 
P.0-Meherpur, Cachar. 

 Miss Purnima Das, 	1--i/184/83 M.S..D. 	C\C, 	(Compilat- 

D/O,Lakesh Rn. Das, Guwahati-22, 	ion of ODS 
C/O,Subash Chakraborty, data) 
Chakraborty Cycle Stores, 
Tarapur, Station Road, 
Silchar, Cachar. 

4, Sri Jitendra Ch. Das, 	11451/79 W/T Station,Matizuri 
S/O,Tarachand Das, under B.S.D.,Silchar 
P.O & Vill-Salchapra, 
Cachar. 

 Sri Sukumar Das, 	7060/80 'alT Station Dholai, 
C/O,Lt.Kamini Das, 	 ' 	 ' under B.S.D.,Silchar 
Vill-Meherpur, C/D Home,' 
P.0-Meherpur, Cachar. 

 Sri Arun Kr. Das, 	539/82 Lakipur site,under 
C/O,Lt.Prafulla Kr. Das, B.S.D., 	Siichar 
ViIL1-Bakrihawar-vii, 
P.O-Ka]4ngar, 	Cachar, 

 Sri Pradip Kr. Dey, 	2143/79 Manu site, under BSD, 
C/O, Swapan Kr. 	Bhadra, C!C, 	Slichar 
'I'rapur, Silch,ir-3 
Cchar, 

Contd ...... . 21- 

I Attested. 

I 	I' 	.6, x 
I Advocate.  

1'  
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Place of costing  

Divi sion al Si it Labou rary 	Rs • 750/- per mon th 
C.W. C. I3amunimaidan, Guwahati 

-do- 	 @Rs.30 per day. 

Working veriod  

Year - 1991 

16.9.91 to 130 11.91 75 

15.11.91 to 31.12.91 47 
122 

1992 

1.1.92 to 13.1.92 13 

1601.92 to 14. 3.92 59 

16.3.92 to 13.5.92 59 

14.5.92 to 15.10.92 150 
281 

W/C Labour 

-do-. 

-do- 	 -do.. 	 -do-. 

-.do-. 	 -do- 	 -.do-. 

-do.- 	 -do-. 

Seasonal Khalasi 	Harangajao Site under Mech. Rs.750- - Rs.940/-. 
Sub- Di vn. C. W. C. Guwahati. 	(Scala). 

No. of days 	Av noin ted as 

	

15.5.93 to 15. 10,93 	 150 	 Seasonal Khalasi 	 -do.. 	 do- 

1994 

	

16.5.94 to 15.10.94 	 150 	 -do-. 	 Divisional. Office, Giwahati 

199.5 

	

15.5.95 to 14.10.95 	 150 	 do - 	 M.S.D.,, Qiwahati 	 -do... 

Attested. 

Myocate. 
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No.I19011/i/90_E5tt.((;) 	
'S.. 

($over n;n(?Ilt of I nib 
• 	Ministry of P?l()I)n(?J 

• 	Public (.rievaflcr  
{Departmpr1t of Porsonnoj & Trair)t n(1J. 

L1\ 

/ 

New Delhi the Oth Aprjl,J.991 

OFFiCE MEMO A rl DIJML. 

Sub:_heuIarjsatjon of s?rvices of csu0j tvorkrs 
in Group'D' pos t 	— Rela;tj 01; of 	mp1oy!?,1 t e chia flue proc du ro and Upper age limit. 

The undersigned is dlrectedto refer to this Dpartmprit's ON Noh49014/4/77_Estt(c) dated 21st 
March, 1979 w eroin the COfldjtj05 for regularisation of casual workers against Group 'Dt posts were prescribed 	The policy :Ith xe'jar1 to 	 and remuneration of casual workers in Centraj Govornii,i oIijc 

	hs been reviewed from tjni to tim and det.j lj iuidlj 
	i.n the matter were 1ssud vide OM No.)l4/2/86_j:;l4.(C) dJ(I 7th June, 1988. 	- 

2 	Requests have no", b'n UVC.LVC(! irom V fi 	 M.i I)j : Departfl)fl•9 fo 	a11oWjfl( r1.x.:t Ion In 	ti0n 	Of Ipp?r •IJ limit and spOnSorsh1i) iIrru(fl •'Itf)1)yp)it 
•XCIi.ii1.s 

lotvnl 

tion of such casual 	UIoyo; 	IdI.fl( 	 H)' 	;t;, 'ho wi - o 
recruited prior,  to 	of j 	''iiJj,iç; Th 	matter has been CO;Sd(r('(I nd 	cpj nj in view L' 	iic t thit the casua,I empIoyes 	

to th econor)jc.Ijl. weakc -  r soctjo,i of the Society and tormjnt±11 f th.ir 
 sorvIcs viii cause undue hardship to them, it has hon dcjded, as a on tim? maüre, in consult ion with the Dirc.ctor Gnraj Emp1oyIi)t & 1raj 

nhI1j, Ministry of Laour, that clsuaj workrs rcrujte.J b1rp 7.G.R 
and who are in servir 0  n th 	fjt Df i ;su of thrs 1ri truc tions, may be Considered for roguja a 	nl o Group 'U' po; 	in terms of th. genera' ins truc tb 	. (-, n if th2y were rcrt ted otherwise than through Cnp1oyjit 

LXCh.)flIC and had crosse 	Iho upper age limit prscrjb.d for th post, provided they ar 
othorwise Ol1jbI for ru.a appointit1it 

In all othcr r 
3. 	It i 	onc2 again rej trdtd th., I rocr 	tIIii1 ol CrisIa I in Central Government of Ii c 	w.ty b 	a)IcI  accordance 'vith thn OUiW' 	

r 	J t. 
 CoI)i3jp1d ill thi 	

l.Iiiiit H 
OM No.49014/2/6E5tt(c) 

dLJ 	.6.$; • 	Ca.5 	j rIe(Jj(.C( 	f 
the 	ins tructjons ShOuJh b' vie.d vtry 5ri ou;ly ncJ 1ouh to the flotIc 	of tho approprjt 	

Juftorjtjcc for tikj,1r1  and suitable actjon again 	th 

S 

Attested. 	 C • - 4.  

a  
/ 
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4. 	Mini;try of Fi 	etc. 	
•';tj io l,rj !fl 	'01 

of: this OM. to:the rLj C.2 0f 
i !.t 	

ri I S 	L 
thér res 	te adjrj ratj 	"L1 

•. 	

j 1rt 
. Ii. 

	

Du ty ecrc.t.]r, to 	
j I 

 of J nJj To 

All MIj  s trjes/De 	
ç c,f th 	Govç.tri1 	of I n.ja 

a per th 	tafldrd list. 

•N0.49014//9 	
ew  

A Copy is 	
, 	dated, the th ipri1,1991 

	

fo.r"3rdod fo, j 
Hf1- 	Ii r 	Jftj 	

i 

)

. 

	

	
All -the a tt.)Ch,d 

Jnj 	'lordj,i•,i 	tuIjç,. oL ltìr' ti j 

211 	

Hom Af fair3 anti the Mini 	iy ofand  Pens 05 

 Comptroiie ar 	ArIj Lp 

 Ministry of 
FLI1rI1CO 

Now 	 (Co,ii,j11 	
'Ir)1 

 

I  

Mini stry of 
Fj1131)Ce (Dep! t'I)(,lt 	Ex111i; Lure) hi 	

C9ntrllr of 
ACCCUJ)tS/C.111 	

of CCO1irI 	01 
M flistries & Dc-partn11 	of •th 	f3oi:riint of I 

fli i •  Of fice 	and 	
of 	;inj Uu 	I 11J ti ' 	1  

c Grj evayw?S 	
J . 	

e hli ni stry 	f Labo01 	vi. ', 	

r fl.• •• • L, 
h F'Li,t• 	y, 	Jç' . 	

Un101 Public 3rvjce C0 	
j'rj 	Ncj U'lr1f 

- 	 - 	
• I 

• 	,. 

• Attested. 

Advocate. 	 I 
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ANNEaJRF.-6 

Copy of O.M. No, 51016/2/90_EStt.(C) dated 10.9.93 
from MinistrY of Personnel, P.G. and Pensions 
(Department of Personnel & Training). 

Sub : Grant of temporary status and, regularisatiOn of 
casual workers formulation of vcherne in pursuance 

of the CAT, Principal Bench, New Delhi, Judnent 
dated 16th Feb. 1990 in the case of Shri Raj 
Kamal & Others V. UOI. 

The guidelines in the matter of recruitment of 

persons on daily-wage basis in Central Gvernmeflt offices 

were issued vide this Departfleflt'SO.M. No, 49014/2/86- 

Estt.(C) •Jated 7.6.88. The policy O.M.  further been reviewed 

in the light Of the judnent of the CAT, Principal Bidi, 

New Delhi delivered on 16.2.90 in the writ petition filed 

by Shri Raj Kamal and others Vs. Union of India and it has 

been decided that while the existing guidelines contained 

in O.M. dated 7.6.1988 may continue to be followed, the 

grant of torary status to the casual employees, who are 

• presently employed and have rendered one year of sontinuous 

service in Central Government offices other than Depal:tment 

of Telecom, Posts and Railways may be regulated by the 

Scheme as appended. 

2. Ministry of Finance etc, are requested to 

bring the scheme to the notice of appointing authorities 

under the administrative control and ensure that recruit.. 

men t of casual employees is done in acco rdan ce with the 

guidelines contained in Office Mnorandu.m dated 7.6.1988 

Cases of negligence shou'd be viewed seriously and brOught 

to the notice of appropriate authoritlies for taking prompt 

and 'suitable action. 

Contd.... 

Attested. 

(rV0S 
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- 1 - 	 Annex. 6 oDntd. 

ANNEXURE A 

Department of Personnel & Traininc Casual Labourets(Grant 

of Temporary Status and RegularisatiOri) Scheme., 

This Scheme shall be called "Casual Labourers (Grant of 

Temporary Status and Regularisation) Scheme of Government 

of India, 1993." 

This scheme will come into force w.e.f. 1.9.1993. 

This scheme is applicable to casual labourers in 

employment of the Ministries/Departifl&itS of Government 

of India and their attached and subordinate offices, 

on the date of issue of these orders. But it shall 

not be applicable to casual workers in Railway 

Department of Telecommunication and Department of 

Posts who already have their o'cn schemes. 

Tenpjary St&tU 

(j) 	Temporary status would be oDnferred on all casual 

labourers who are in employment on the dateof 

issue Of this O.M. ,a wbo h edacDnti.- 

of gtlea,s.t one year, which means 

that they must have been engaged for a period 

of atleast 240 days (206 days in the case of 

offices observing 5 days week). 

Such conferment of temporary status would be without 

reference to the creation/availabilitY of regular 

Group IDI posts. 

Cbnferment of tnporary status on a casual labourer 

would not involve any change in his duties and 

reonsibilities. The engagement will be on daily 

rates of paY on need basis. He may be deployed 

anywhere within the recruitment unit/territorial 

cizcle on the basis of availability of work, 

Such casual labourers who acquire torary status 

will not however be brought on to the permanent 

establis1flent unless they are selected through 

regular selection process for Group'D posts. 

Contd..P/3. 

Aii. 
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- 	 ?nnex. 6 contd. 

1 •  

5 •  Temporary status wouod entitle the casual labourers 
to the following benefits : 

Wages at daily rates with reference to the minimum 
of the pay.scale for a corre,onding regu:Lar Group 'D' 

official including DA HRA and CCA. 

Benefits of increments at the same rate as applicable 

to a Group D employee would be taken into account 

for calculating pro-rata wages for every one year of 

service subject to performance of duty for atleast 

240 days (206 days in administrative offices observinq 

5 days week) in the year from the date of conferment 

of temporary status. 

Leave entitleráent will be on apro-rata basis at the 

xwxt rate of one day for every 10 days of work, casual 

or any other kind of leave, except maternity leave, 

will not be admissible they 411 also be allowed to 

carry forward the leave at the1r credit on their 

• 	regularisation. They will not be entitled to the 

benefits of encashnent of leave on termination of 

service for any reason or on their quitting service. 

Maternity leave to lady casual labourers as admissible 

to regular Group 'D' employees will be allowed. 

50% of the service rendered under Temporary Status 

woud be cvunted for the purpose of retirement benefits 

after their regularisation. 

After rendering three years' continuous service after 

conferment of temporary status, the casual labourers 

would be treated en part with temporary Group 

employees for the purpose of contribution to the 

General Provident Fund and would also further be 

eligible for the grait of Festival Advance/FloOd 

Advance on the same conditions as are applicable to 

temporary Group D employees, provided they fui:nish 
= 

	

	 two sureties from permanent Govt. Servants of their 

Department. 

Contd .... P/4. 
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IV 

IX 
IV 

Annex. 4 coritd, 

(vii) Uniti they are regularise3 *  they would be entitled to 

P roductivity Linked Bonus/Ad-hoc bonus only at the 

rates as spplicable to casual laboux:ers. 

No benefits other than Qthose specified above will 

be admissible to casual labourez: with tenporary status. 

However, if any additional benefits are admissible to ra 

casual iak wo rice is wo ikin g in in dust ii al e stab ii siTnen t s 

in view of provisiOnS of Induatrial Dispute Act, they 

shall continue to be admissible to such casual labourers. 

Despite conferment of tporary' status, the services 

of a casual labourerx may be dispensed with by giving a 

notice of one month in writing. A casual labour with tempO.- 

ary status can also quit service by giving awritten notice 

of one month. The wages fox the notice period will be 

V 	

payable only for the days on which such casual worket is 

engaged on woik. 

Procedure for fi)1g up of Group D POst. 

Two out of every three vacancies in Group D cadres 

in respective offices where the casual labourers have. 

been working woul'd be filled up as per extant recruit,-

rnent rules and in accordance with the instructions 

issued by DartTleflt of Personnel & Training from 

amongst casual workers with toraxy status. ibweveE, 

regular Group 'D' staff rendered surplus for any 

reason will have prior, claim for absorption against 

existing/future vacancies. In case of illiterate 

casual labourers or those who fail to fulfil the 

minimum qualificatiai prescribed for pOst regularisatiofl 

will be considered only against those posts in respect 

of which literacy or lack of minimtm qualification will 

not be a requisite cjualificatiOfl. They would be allowed 

age relaxation equivalent to the period for which 

they have worked continuously as casual labour. 

Contd. . . .P/5. 

1Vctk' 
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7$ 
Jnnex. 4 contd. 

- 4 -  
1 

91 On regularisation of casual worker with temporary 

status, no substitute in his place will be appointed 

as was not holding any post. Violation of this should 

be viewed very seriously and attention of the appro-

priate authorities should be drawn to such cases for 

suitable disciplinary action ExA against the officers 

violating these instructions. 

In future, the guidelines as contained in this 

Deparnent's O.M. dated 7.6.88 should be followed 

strictly in the matter of engagement of casual employees 

in Citral Government offices. 

Depar1nentof Personnel & Training will have the 

power to make amendments or relax any of the provisio*s' 

in the scheme that may be considered necessary from time 

to time. 

(ii&k. 
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CIRAM :" LI rJLST" 	 -94 
'T 	UTTr1 	CovcrnmcnE ol lndf2 

frmaoutra-flcrck Circle 
PrUJIE 10.61073 	Ccntr1 Wctcr Cnmmissjon 

t1ahin Magar : Jcnapatfl, 
Guic:eti ( Assam 	70102 4 ) 

Dated 1/7/1992, 

r:ErYiOR1;Durn 

Tflc undersigned oricre aonolnt.mcnt to Stir 1 Sukumar 
Enla tlavinq Employment flegistration No.5347/75/X02.10 in the 
workcncr gcc' Estt, as Temoorary Kile lasi in toe Pay Sca 10 of 
P 0 75fl-12-870-[fl-14-940/- with usu 1 allowances at tnc rates 
admissible under rules from time to tjmc. 

The appointment Is pur1y temonrary but likely to continuEl 
in future. He will he on nrobvtlon for 2(t.io) years. 

TOe Oppolntmcnt may he terminated at any tin - n by one month 
noticc given by either sidc witnout essining any rcnson 

jr -  rigot of terminating Vie services of We appointee 

fortflwit or bc-fore the expiry of the notice period by 
mCI<inq pEiymcnt to !)im 5 sum equivalent to the p0y & 
21ouCnccs for the period of notice or the uncxojrcd 
portthn thereof rest wi.tri toe undersigned. 

Stlrj 5ukunir Bala it ticreby anked to repott for duty to 
t:c Kim! Power house site under I. .Sub-flivic ion LUC, 
Rajgarh fiOad,GuW atf-7(AssCn) within 15(Fjftecndays 
from toe date of issue of this 1cn'orcndum failing whjcn 
toe offer will be trcctcd as cancelled. 

DrClT IONS or S[RVILI 

1. The apnointmcnt carries with it toe liahility to serve 
any part of the Nnrtn Lestrrn Region and West Rongal, 

2, Toe eooIntcc sou1d produce before joining toe post a 
certificate of Poysical fitness from a competent cd!cal 
author ity. 

3. 	ro travelling allnuancc wifl he cll.'cd for joining tfic 
above appointment, 

TillS offer doc 	not carry All India Tranfcr Liability 
benefit, if any, 

To, 
Stir! L3 ukum2r flala, 
'.../o. Late 0 ..r. 	la, 
P.O. Vivckanrnc!a Patti, 
Pt. •:a lnaigurl(Wcst lic. nqnl) 

ci d / - 

ala te  Lsi_cJa.c2 2E1E. 

Loy for information A necessary action to:- 

The Lxccutivc 1ncjinccr, L RDivn.,LUC,ilakirnpnra,JCloClguri-
735101 (Un) for Inforirin tion X necessary action. Tflc mcmorandun 
may kindly be handed ovr to tile concerned Derson duty/ 
obtaining aok,rcccipt. 

Toe [xccutjvc Lnqincer,f-.g.D.ivn.,Guwn'it'ti For information 
and necessary action-. 

Sd/- 30.6.92. 
Super intc nd ma_Lnqlncc-r. 

Attested. 

Ii V.)&vi'siv,4 
Advocate 
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Central' Fdmjnijtrtiv, Tribun1 

Princip1 Bench, New Delhi. 

in OA_22A5/92, fl71/4 in 
nr1 flA...172/93 in OA_2419/92. 

New Delhi thj5.the 7tL Day or i, 1994.  

Htjn'ble Mr, Jutic8 S.Vs. Ohon, Vicr_Ch1rmn(J) 
Hontbi a F1r 	8,N. Ohoundiy1, f'ember(A) 

• L7/9n , 
RA.172/95jn 	OA-218/92. 

1 	the 	Secretary, 
• (liniotry 	or 	Uter 	Reour c5 , 

5hrm 	Shkti 	!3hvn, 
New 	Delhi. 

• rir 	CIIrnin, 
Contr1 	W;ator 	ComrnIsjon, 
Sawa 	8hvn, 	R.K. 	Pu:am, 
Ne., 	Delhi. 

The 	Executive 	Enzineor, 
Central 	Stores Oivn, 

• •Cnntr]. 	Uter. Commission,. 
fl,K • 	Pur . rn, 	Neu 	Delhi. 	H Review 	App1icnt 	/ 

• . 	 .• 	.. 	
: re5oon8nLs 	In 	DA. 

• ( 	
hrrtJqh 	5h. 	Jnq 	Ei- 	) 

P.cL165/g4 	in 	CA-2?A6/92 	verJ3 
/ 

Shri 	3i'nt 	Kumar 	PLh, 
s/u 	Sh. 	(uhehw?rPth.1k,. 

• Assitnt 	Electricln, 
Centrj1 	Stores Divn, 

• Cenrl 	Uter 	Commission, 
West 	Slock 	1, 	•Jing 
2rri 	rioor, 	R.K. 	Purm, 
New 	Delhi. 	 • •9e3oontient 	in RA/ 

poiicint 	in 	BA 

1 _17j 	in 	OA-16O1/92 

Shri 	R.loh 	Kumr 	Sini, 
5/0 	Shri 	Jer 	Sin 	Saini, 
Ucjrkchr0p- 	Kh!1J.i, 
under 	Expcu Li'e 	Enqineez 
CentrJ 	St -ores 	Diulion, 
Central 	Uter 	Coinmlseion, 
•Jrt 	r?l nc k 	Nc.i. 	Uin 

• 
• 	 2id 	rloor, 	flK 	PUr- m, 

Rorrjont 	in 
api) 1cnL 	in 	DA 

L_177f94, 	in 	OFL_2618/92 

1, 	Shr I 	.1 1 end 'r 	Sh 	r m 	, 

Yo 	Sh. 	t3h..n 	Sh;irm, 

Attested. 
Cjrrntor, 	Cgntrij 	SLor ns 	Divn., 
Central 	mr 	Commilon, 
Uot 	91ock 	No 	1, 	tJinq 	No 

Pum, 

£4vocat - 
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29r! 	
Irijn! 

1nch 	09!hi. / 

I / 	 . 

L';.  

Shri J09 Sinyh, Caj noel for ptjtjunr in RA, 11 (33 Praauh Op, .7 9, Tolt0y (larg, 
fw Delhi. 

2. . - 	hrj iynt Kuur Pth0, Ra&porid&nt in R, s/ 0  Pj Ku5e1t,, Pathk, 
Amsiatent, E:lmcLriciant Contri Scro Div 

	

entr 	Watar Ccujj0 	 j , Wont flløck i t  Win;ç ko4 rf Floor, ?L. Pur&rR, ttj Dlhj. 

Union of India & Orb. 	
22/92 

..-.---- - 	 - 

Zh.j.K. Pathak
'f'nPJ 1 'n F.( 

	 : 

iL 	 r3r,.j.Jd 	rowj 	. :oy 	 r/ 

I,  
' 	,:4...C..  

(. 

rrr.j 
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 Sh, Rau 	K.shy;p, 
So Shri 	Nlkka 	ham, 

 Sh. 
S/o 

Daya Ram, 	/ 
Sh. ar1ga ham, 

 Shri Dali Singh, 
S/o Sh, 	Bhup 	Singh 

. Shri Cj Rj, 
S/c Shri 	MiBhrI 	Slngh, 

 Shrl Bijndi- a, 
5/0 Sh, 	Tote Ram 0  

 

, 
N.U. 

3. Sh. Uda(umr 
S/a Shj 	Kuruku1 

in RAt 
(Serial No .2   to  	6   working  	ii  

pOlIcanf  	in 	DA,  
 Central 	Stores 

'New 	Delhi.) 
Divn,Ceritralater 

CommIa5iofl,R,K. Purarn 

d1 ivsri 
ODE 	(y 	C1flCU1TJUt) 

by 	Hon'b0 	ML 	B.N. Dhoun11y, 	('lembnr(A) 

These revj 	2 111CtjOfle have been fL1ei 

L'y th, r esiord entu r. aq aint thb Co 	ud 	 &1 1jr ad 
on 1 0,029 	in D,A 	223. 864, 161, 224 6 A 71 	0r 
1992. 	The follouing direction3 

were Qiven: 

(i) 	
the r9sondents ohalj prre a scheme 
rorretetjon and reuiarj.tj cn  cf the Ca3u1 Lbaurerc orri10yj by them. This  
scheme 3hould take into account the r e-uY r 
poet, that can he created, t a k I n into 
account t'ie Fact that even if aartjcu1ar 
8chorno is comj 8tcd, na 	chgmes are I a inched every year, 	n 3$es!ment  of the rewJar 
jot that can be created on this haj 

our be made. 	For reu1arjeatjon 	a)] 
tho0, who hte CompiEto 240 day3 eErvica 
in tjc consecut IVO yEar 6 8h0u iii be ziiven priority in ac:rrir ce  with their leth gf' 8Urvjce; 	 v  

Th50, who have ccmplflte 12 days or Bermice 6hGuld be given ternorary status in accorrj_ 
nce with the inetructjon luncJ by the 

depar trint C" oerr-onnel fi- em • tj,re to time.  !4tar Com] etion (7 the recu1rod per 1'1 f' eirvicu, they 3h0u3d he coneider 	for ru1ari5 , tion; 

tt-r -1 
L V)lo k / 

Th 
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Adhoc/tarnporary ømployee.s thould nct be 
r op1 zcad by other ad ho c/tempor ary erur -,]oyoe 
and should he reLJiried in preforonce to 
their juniors ;nri outs icier s; 

Such a cherne 5hall he suhmittel by the 
•reoondents for scrutiny of this Tribunal 
within a period of three months from the 
date of communicticin of this order by the 
petitioner to them. 

The rejiew applicants claim that thouçh the 

impujned order its very much leal and ha.bon paeeed 

iv 	oncLdibl thought, 

retention Qf junior oeople while renderirig1he aeniar 

people surplus. 	It is their contention that due to 

f inancil contrainst and comletjon of works in hand 

U/C tstaff under different categorige from both Centr21 

Store 0 1vi510n. as well as Piennlnq Division are likoly 

to be rnn:ierel surpi.us after 31.3.l994. 	It has also been 

rnentj.ed t.hiL thE Minir,try of rin; 	hz, arphsid 

s1Jrrender or io% of existing post under U/C Ett. also. 

for declaring 10% post on U/C establishnent. The', ha'e 

tted that due to financial constraints and lack of 

schens, the aoplicnts were not entitled for any re 

gui .3rI5tion of their service8. 

Th2ro i8 nothing in these directions which 

forces the r evi eL: apoli can t5 to r ejul 2ri e Ca sual uorkr s.. 

in the absence of any post. They can take Into account 

the latest position regarding the projects which are 

continuing and re3ch the conclusion that no more regular 

post can be created. The second dizectdon only relates 

to implementation of the deci eion of the Deptt. of 	 I 

Personnel regarding temporary statu8 being given to 

casual Llorkers who have worked for 12" day. 	Crtiniy,: 

it cannot be cceoted that the applicants will rot . imo]rrent 

their own orders. 	The rfirection No,3 ie basud'Dr):,te].1 	I 
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[ANNEXURE - c 

To 

The Executive Engineer, 
Government Of India 
Central Water Commission, 
Middle Brahmaputra Division-Il 
Six mile, Panjabari road, 
Khanapara, Guwahati-781 022. 

Dated Guwahati, the /E/ 
' 	 /1995 

( Thi'ough proper channel ) 

Subject :- 	Request for appoitinent as khalasi 
on regular basis regarding 0  

Sir, 

With reference to the subject cited 
above i beg $ to inform you that I am serving under your 
department as casual labour/seasonal khalasi since the 
yearl6th September 1991 to till now,  

It is to the noted d-us that I served 
for more than 240 days in different years. 

I am to inform you that vide O.M. 
No. 49014/4/90-Estt (C) issued by the Ministry of Per-
sonnel, Government Of India dated 8th April 1 991 and 
similar other circular issued by theGovt. Of India from 
time to time 0  It has been stressed the need for regula-
rising all casual employees like me and I beg to state 
thet on the basis of the circular and other guide lines 
issued by the Govt 0  Of India from time to time. I was 
entitled to be regularised, but till date my services 
were not regularised, 

- 	 Therefore, I request you to kindly 
take necessary action for regularisation of my service 
at an early date. 

Your's faithfully 

( SRI DINA RAM GOGOI 
) 

SEASONAL 	KHALASI 

t9ttested, 

o/ 
Advocate. 



ANNEX' 	LJ  
V 

Date 
 

T0  

The Executive Engineer 
M.B. Division 
C.W.C.,, Guwahati 

Subject :. Regularisation of services regarding. 

Sir, 

I am to forward herewith the following 
applications where in the applicants have requested 
for regularisation of° their services, 

1 •  Shri Gada dhar Bharalj, S/Khalasi 

2 Shri Dma Ram Gogol, -do- 

3. Shri Ramu Sharma,  mdo- 

It will note be out of place to mention 
here that the above seasonal khalasls are working in 
this organisation as casual khalasj/seasonal khalasj 
from time to time for quite a long period. It is 
therefore requested that their services may please be 
regularised *z as per prevailing rules & regulation 
framed by the Govt fqr the purpose. 

11 

your's faithfully. 

Attested 	. 

UVOCIt 	
( D.C. MA NDA L ) 

ASTr. ENGINEIR, MECH. SUB-DIVISION 
C.W,C.,KHANAPARA,GIJWAHATI-781022 
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CENTRAL A1INISTRATIVE TRIBUNAL 

GUWAHATI BENCH :2: GUWAHATI— 5 

O.A.20  /95_ 

Sri 	 ... 	Applicant 

—'IS- 
Uni.n of India & Ors. 	 ... 	Respandents 

PRESENT 

J 	 THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI, VICE CHAIRMAN 
THE HON'BLE SHRI C. L. SANGLYINE, MEMBER (ADMN). 

For the Applicant 
	

Mr. M.K. Ch.udhury, 
Mr. 8.K, Baishya. 

For the Resperrents ... 
	Mr. A.K.Ch.udhury,Addl.C.G.S.C. 



Sd!— UICC CHAIRNAN 

Sd,'— 1l11BER (AOMN) 

Memo N.. : 
	

Date : 

Cepy for infirmatien & necessary actien ti: 

Mr. P1.K. Chuudhury, Ad,ocate, Gauhati High Ceurt, Guwahati. 

Mr. A.K. Cheudhury, Addl.C.G.S.C., C.A.T., Guwahati Bench, Guwahati. 

Mr. S. Ai., Sr.C.G.S.C., ...A.T., Guwahati Bench, Guwahati. 

SECTION OFFICE(P) 


